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Order

The Rejoinder was required to be filed within two weeks from the
date of the order dated 26.04.2016. The Rejoinder has been filed ontv
today and a copy has been furnished to the Ld. Counsel for b;
Respondents. This essentially necessitates adjournment on account of
delay in filing Rejojnder therefore, for today,s hearing the petitioner has to
suffer cost of {20,000.&-',ry P.T.O.
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The Retolnder is taken oo rccod v{tth a statubry od of df0,000.

ust on 11.08.2016 at 10.30 a.m.
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